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IN THE INCOME TAX APPELLATE TRIBUNAL “SMC” BENCH, KOLKATA

(At e-Court, Pune)

BEFORE SHRI P.M. JAGTAP, VICE PRESIDENT

IS e H. / ITA No.2128/KOL/2019
I RUT 9§ / Assessment Year : 2014-15

Aay Jay Consultants &
Investment Pvt. Ltd.,

C/o AGSS & Co.,

Room No. 126, 1st Floor,

9, Weston Street, Siddha Weston,
Kolkata - 700013

PAN : AACCAQ0949F
....... 3drereft / Appellant

doATH / V/s.

ITO, Ward-9(1),
Kolkata
...... gcgdf / Respondent

Assessee by : Shri Giridhar Dhelia
Revenue by : Smt. Ranu Viswas

geIaTs &I ARG / Date of Hearing : 22-03-2021
HIYUTT &7 dRi@ / Date of Pronouncement : 22-03-2021

3eer / ORDER

This appeal is preferred by the assessee against the order of ld.
Commissioner of Income Tax (Appeals)-3, Kolkata [‘CIT(A)’] dated

02-07-2019 for assessment year 2014-15.

2. On perusal of the letter filed by the assessee, I note that the assessee
wishes to withdraw the appeal in view of having filed application under

Vivad Se Vishwas Scheme proof of which in the form of certificate issued
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by the competent authority in Form No. 3 is submitted before this

Tribunal.

3. The 1d. DR has no objection for allowing the assessee to withdraw the

appeal.

4. In view of the request made by the assessee, the appeal is dismissed

as withdrawn.

Order pronounced in the open court on 227d March, 2021.

Sd/-
(P.M. Jagtap)
VICE PRESIDENT

qul / Pune; f&aTe / Dated : 22nd March, 2021.
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reer i g™ 3T / Copy of the Order forwarded to :

31drerreff / The Appellant.

g2t / The Respondent.

The CIT(A) Concerned
The CIT Concerned

iy gyfafafe, 3mae el 318, “ter aesg A &1,
SlelehdT / DR, ITAT, “SMC” Bench, Kolkata.
6. M8 WISd / Guard File.
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fasir @fka / Private Secretary,
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